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25.11.2011 5

REFERENCE BY THE SPEAKER

Condemning the unfortunate incident of assult on Shri Sharad Pawar, the
Minister of Agriculture and Minister of Food Processing Industries

MADAM SPEAKER: Hon. Members, the House strongly condemns the
unfortunate incident of assault on Shri Sharad Pawar, hon. Union Minister of
Agriculture and Minister of Food Processing Industries during a function in New
Delhi on 24™ November, 2011 and expresses its unequivocal disapproval of taking

recourse to violent and undemocratic means to express disagreement.

... (Interruptions)

#t dels PAR (HIeE): ST U a1 Ird ST A1fey] .. (Faer)
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MADAM SPEAKER: Now, let us take up Question Hour. Q. 61.

... (Interruptions)
MADAM SPEAKER: Please take your seat. Please take your seat. Please sit
down. Please take your seat. Please take your seat. Please take your seat. Please

take your seat.

.... (Interruptions)
Jeet HEIEGAT ¢ 938 gy |

... (cgauT)
S HESAT : HUAT 37 BITSA DI i AAY|

.. ()
LAY WA : HIAT 98 1Y

.. (caem)

MADAM SPEAKER: The House stands adjourned to meet again at 12.00 noon.

11.03 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Dr. M. Thambidurai in the Chair)
MR. CHAIRMAN : Now, Papers to be laid on the Table of the House.
... (Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 1 would

request my hon. colleagues just to give me one minute.... (Interruptions)

12.0 %2 hrs
SUBMISSION BY MEMBERS

Re:Unfortunate incident of assault on the Minister of Agriculture and
Minister of Food Processing Industries during a function in New Delhi on
24.11.11
MR. CHAIRMAN: Hon. Members, please take your seat. The hon. Minister
wants to make some Statement. Afterwards, we can take up Papers to be Laid, etc.
SHRI PRANAB MUKHERJEE: I would request my hon. colleagues to give me
just one second to speak on behalf of my colleagues to condemn the attack against
one of our senior Ministers, a Parliamentarian and a politician of long-standing.
We have divergences of views. People may express their views in the strongest
words. There is no harm in it. But an attempt to cause harm physically and resort
to violence cannot be accepted in any democratic polity. I would like all my
colleagues to condemn it in the strongest terms. Thank you.
siet e T (fafeem): |9l ST, a1 & 7 oW Bl @ "ed © IR § Sl WiaH
Uhe Bl §, H MU AR A AR U ISl B AR A SHD A1 qHg bRall gl

B B 39 AT B o+ a1 B 9, Sa B9 g1 49 91 ol dreel A
HRD D! ROIR a1 @t Bl Arbas A T &1 I8 W T8 @ whar| 989 v W g
WHR U 3R ARBR & AR F FqWg el 8, agd A i W gdd syegdfer giedl &, feb
IAHT Pl DI Yo ANl © AR a8 dRID B4l 91 59 T8l 81 qhal
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gl I IR WIS BT [aTd 7, J Afaird w9 § 9gd of oy afad €1 9 san ergwdt
ST € 1 S8 U Wl | BT [t 1 rerd T8 ugar, H R B sed Al
fopar| s wTels Afdd & T 39 dRg @I Hedl Ue, sUD (oY I8 IR e ey @
S 21 SAIATY ST |ad B HIEIsl ¥ W Bl TG B gU A 39 HeAl B ROIR ]
A gl
2 ¥R AGA (AAYRT): FHIURT Sfl, A DI Sl TS &, IAD X § YU 19, 3R JUAT Sf 7
3T ATEATY e @ Bl I S IRG YAR S & I weAl "l g, 9 < H Sl g9 gfTha
A AHATE 3R AThaa AT 8 3R 1 aRe A U H AN A0l 9 8 ©, I8 O ad el
gl I8 U AER BT, 4§ BT ¢, 39 < BT WY Sff HF FI@aE # omedr et ® srfgar R
SitaT &1 U It R @) € o S & 9IRY g & St amerrdl et 21 g=ft aore
W BH AN IS FE 98 Tl S W H FET Toiied O IE 9 98 | 2 iR o ' 9
TR B @ g, O e W R S H ABad DI FAN B A TRe B AN T, I
wwaﬁaﬁﬂﬂa?ﬁﬁa?ﬁsﬂﬁ%@ﬁﬁaﬁﬁélg

IE TP IMSH DI Al -8l 8, bs ol &I Jdla &l 89 O I ) o7 %@ B,
I9D 1 U HRY I8 W1 2 6 o W= H S A9 € Rl Bt Reewd dRd © SR gR
g | Ol WG AN BT 8, Sb R 80 AN 99 AeTdh] T8 91d B = hig Ul
R E B, Bl QAT ST T8l 8, b $9 9 H Y dTdTavvl &9 @1 8, il ASHIfad ARt
g, S A, TR A1 arell Al W 98T SHMEN A S <9 & ANl Bl dld 'Y Al S
gl PE g@ B, Pl g B, Al Aoad AN g8t Dl @S e, afdT e e @
AR 99 @ T, §9 W AP T8 oM, A1 H Araar g 6 g9 Al B S eieal el 7, S
& R g9 oo € 5 g9a1 Al 8, SHP! Al ©, A1 98 WGl JAE & Wy 2l
el I ASHR ST ATE! 8, B I AT Bl WH B3| 7 TRE A el <% H U q91
fegar STl &, Ub WS b TA IS Y O & TAN AW IAIBR A FAA el §

HE O 3¢ 8 89 ANT? el UUG 91 7 S den, § egpa ST a9 § WeEd §, del ugd
® T B AN, B8l O T © BF A7 B AN 59 9T W dod § A A8 AR IR
HE T8 gl TH A AR & TERl B A FeaR SR Bd 2l ¥ fya |t dg g
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S ufeamie @ gl 9 49 g1 fRal aR 89 |l 9 9RER & R | Fel, a8 aR
HETTS &1 [aTel SOl fhad o Mo, fha Sfert Mahet, srsarofl St & 1 ar o
B AR AN, B et wR A fHa aR o Y, fRa IR gferd 1 AR &R St & 39
AR A 39 ORE A SUAIE B BT P AR T TRE B AWIERY 1 3R WHR Al I8
gl ...(srgam)

2 R A (TEHAYR) : DR el Al & 27 .. (AET)

2 ¥RE A1eq : (S| ... (@ur) H IE HE @ g [P 8 AR A .. (Faum)
MR. CHAIRMAN: No controversy, please.

... (Interruptions)
MR. CHAIRMAN: We are discussing a very serious issue.

... (Interruptions)

St IRE Aed : A€ ST B G TEl &, € GHIH Bl A1 g1 H AU Th & a1 bel
TrEdl g 5 Il iR drddd @ 7IfE B @R Gkl el Ife I8 T8l e, a1 s
T8 Ghdr 2l U R B P sred B Sy ot fhel TR WS IR AR BT B, 59
TRE BT ATHA BIAT BT ©, ST R8BI Aol Bl Bl &l A =Sl 81 AN, Afh A TAIRGTS
gl ¥ el WY b foar qumn, feur qumn, feur aws, a8 &9 o, S99 BT OI?
9 {37 89 IoFifae @Rl @1 S STeT 81 SITQE, H 3MUdl HEdl g 6 WEISl Bl By
fewr T8l | gafer § g9 " & 'R a1 FRar € ok 39 9N 919 & fo # WRaR
QA aeT &-ar @rear g 6 wulerd qige & SR dlidbad T8l g9, waierd e a1 i
TE T I Y B 8, gAI|

SHRI BASU DEB ACHARIA (BANKURA): I associate with the strong

sentiments expressed by the Leader of the House, the Leader of the Opposition,
and Shri Sharad ji. I condemn the incident that had taken place yesterday. People
have the right to protest and resort to agitation against the policies of the

Government. E
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But they should not take up violent methods. This is dangerous for
democratic institution and for democracy of our country as a whole. I feel that
what happened yesterday is an insult to democracy. The person who attacked Shri
Sharad Pawar, a senior Member, a Minister and a senior politician may be insane,
but it is a condemnable act. So, the House has condemned it and the hon. Speaker
also made a Reference condemning the incident. We also strongly condemn what
happened yesterday.
sft gt o RiE (saeEE): 99mfa St onft yuE grer, war ufaue deon ¥Re Sit 8k
AIGH & qgad SEr S 7 Sl AfeA< AT § ST H AU DI Adg PRAT §) AIR, RS
YR ST BT 45 AT BT oD Sfiad 8T 2| I8 AR § a1t e 8 81 98 foeet o
Udh @ o ¥ fAffRer & fAIfr=T 18l W i 2 1 ol a8 PiY #31 €1 39 a8 &I S
T BRIl & S9H A el <, &1 W fu § wear =g & U el 7 Bel [ dadt

U B qWS AR ... (FauH) AR, § FAS S AN A I§ el aredl g (b Ol RS S |

HEl [ IS SRR A Sl I8 93 &, d U1 FA-YAI1 g8 HR 3R S b1 fazarq
TR B I8l Y 2 O a8 9 S9! ses B o @1 v e ave 9 wifermie @
AR B ST W 8, BT Aol SSAT O 8T 8, Uh THI VAT 3MU b R I8 v
TH B TS A S A DI G TG g A AS T B weren qedt St 3 Sy sridrer wer o
I e # Afedr & 9P Fad F91 oA A1l a9 as fafew vARR @1 S s &
oI W @& B (37| b 39 T8 DI ", AR 98 U8l Wl & IR gOR ARl IR BHCI
TR A 2 I dovd ¢ 6 9 Rae® gferd 7 dRars & 98 &7 3R I8 Ryafien
AT &I Al SABT el 3fd Tal o arell ¢l H T | MUT Holl (& e8| & AfeA< &l

<@ §Y WRHR ¥ I8 Fe [F WHR vfAs § g9 TRE $ g & TRERT T 8N | ARBR
DI 39 3R &M o1 =AMV g=garg]

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): Mr. Chairman, Sir, we
strongly condemn the attack on Shri Sharad Pawar which happened yesterday. Our
leader, the Chief Minister of West Bengal, Kumari Mamata Banerjee was

addressing a meeting of industrialists in Delhi yesterday. It was an interaction
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session where the media persons also asked her a question. She immediately
stopped her interaction and condemned this incident in the presence of the national
media. She stated that we can never tolerate such type of incidents.

Sharad Pawarji is, no doubt, a reputed leader of national stature. The
Government should not keep silent on such type of heinous attacks and exemplary
punishment should be meted out to such persons so that nobody has the courage to
attempt such a thing in future. We hope that the unanimous decision of the House
will send a strong message and signal to such sections who are already isolated
from the society.E

BEthis message will certainly help us to restrain from such types of
incidents so that these incidents will never happen in future.
st evio RiE (SiMQR): |wafa #/8iey, o1 9ed 39 Wed W o 1 uwa@ &g 8 #
P w0 A IP! gga-9gd gudle odl gl § SHig HR T AT {6 TWRE a9 I8 g 3
Stroe | T g AdT, ufauer, IR Sft, Nacdt o g S SR 1t Al o 39t At a9 §,
H Y 3T T B WE I B! AR T AT §l H JS U I SRR el G s
<o H fUse U a¥ | S qrareRy 99§, O dRe A araraRyl @RIE B DI ATl
I 8, Xgdl U Sff 7 99 WX ISl YT STl Bl B [BAT Tl g oIS W U
feafachies & ard & T § B ST B WaR W @ AT, IRS St 7 HfSAT B RS Yb1aT
STer o1, MfeAr FE W Nt 5 uw wE IoEfaEl & SR sifdvaw @ uRuify @1 T8 R
sfear &) a1 fHM iR o Al H WaR T I M| T BH ga AfIeadHAT B MY 8?
fied U ad H 59 I8 1 arERy a1 8, 89 YPh9c Bl ST AT BT H Dol
DE T Y] e Ul & ... (ger)

| FRIey, I8 9gd TR AT ¥ AT ¥RE waR St $r 45 st @1 qerifs
3g9a U< gl 9 BT BIS gA@ T8l BRI 9 45 qN F FAR fIAH [ R dAd a9 B
TR & W H I B FR W B I 989 WA IR wed afdd AT W I i
TR ET 2, 3oy ¥ 98< NI g8 21 T 95 I3 3R 92 2 &R 318 Rl aaw
TE Fod | PR I U DIg W diag fosft ft & & forg Srar 8, @1 9 S99 &Hen A &
oy daR %8d §1 9 o et A e @ forg Wt gHen aaR Wed €1 SHd! JoHIfad Sitas
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H Igd T I1IHT U &l I8 79 il & fog fiftd wr @ decrh fawy 21 59 e @t
el @ TIRERT T 21 S¥ TarE 7 5 Ot "emeit & Refogem o @ €1 Am g s
TeT &1 Reforger Srar a1 SHaT AW S wxar? g S ff AR e € a3 fosh
W T B 8, B9 T A A SR A1 B 6, 9 o DI TR g, b (R < Bl GRS
g1 VA AN Bl YR&T AT e 3R WHR 61 FeR) gl g1 89 &F < fb 39 @8 &l
T B YARMERT T B WG| D! A a1 @1 S1Y, I BH | H g FEIS urel Bl
3R U gD a1 Hear gl

R JEFT 3R s ST At (S AP ued):  FHIURT Sfl, I8 A AR Jeedl &
AW A S UG @1 1, S9N H A YU SE], gAT Sff iR g el 7 39
fraR & |1 U SMUBl Sel| RS UAR S WX A1 §, sl § ygi 6 WSl g gl d
ffead & 39 < & UP Hew@qul A1 § el Qe Sfiad § 9gd ol iR Agayqul
ANTEH @ 2| Bl B g B IR H SN a1t Jarsit ¥ wal, Ffted & deds @ v &
IR 984 g1 HaTd Ual w1 §l 3R 89 |F Ml A HABR 39 UBR DI "1l B Ad
& M T8 e swat e 9 @, @ fffag & el st # ey frmae B
ST 99 W FESE Shad W, S IRE SN A HEl, JISrdel & AHe H OB SEH! IR
S & fU R B Sr g1 7 S @i U YT drareRel &9 T ® fe S off @fe

AIARTFE AT ISHIAD Siia | BTH BRAl &, 98 Toid sl A7 Afrtd @ & forv & &

FRAT 2l UH YHR F AW ARG &1 T | oMb I8 99 81 & qrase W 89 |9 i A

qBl ThdT DI Sl WY Yhe fhal, Iqd fy # 3fU |g wqrei b1 g=yde Rl gl Hac

ST & HE P el Bl g1 & UTde WHidd € {6 o8 ol & 79 H b I Wi

a7 g8 @1 AERSg, ¥, fORYaR S8l ¥RE AR St ST oW1 AaSE Siiad didl §, a8t drn |
Wmﬁ%wﬁaﬁmmmﬁwéﬁaﬂmﬁmlmwsﬁﬁgﬁa
U GoAel Y AT b A G AN A 31died HI| BF [T AR DI Seid DI BRDb Dl (B
fop=lt it wpR &1 Iy ger & B =AY VA B AR B O 2] Sl H g9 UHR b
I HH QT BT 1 FrAih Sfad § Py SAR-dIed 89 99 oWd 8, offhd S Udh
Gl U U a0l & AR TR 390 Q4 °eHl DI g AR dRib A o ok bt ff gor o
3T TeT WERTG, AT = el i 51 781 811 <1l g¥ifery # gl w gan & &g & 8x
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G AR B =T a1y fF 9oy § 39 YR & dIs 9 ger fady ff Iomar ) T @8R

S AW H S TARIR AN &, 39 R WBR Bl T J T HINATS Bl 1My | g=da |

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Mr. Chairman, Sir, please
permit me to speak from this place.

MR. CHAIRMAN : Okay.

SHRI T.K.S. ELANGOVAN : Mr. Chairman, Sir, on behalf of the DMK, I
condemn the incident happened yesterday against one of the very senior leaders of
Indian politics.

There are established democratic systems through which anybody can raise
his or her opposition against the Government or against a Minister. I fully agree
with hon. Sharad Yadav ji that the role of media is very important in such things.
I only request the media not to project this pseudo heroism, otherwise this will
crop up everywhere in other parts of the country. So it is the role of the media to
see that such pseudo-heroism, such anti-national activities, such anti-establishment
activities should not be encouraged by the media.

With these words, I condemn the incident which took place yesterday.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Mr. Chairman, Sir.
I stand here on behalf of Biju Janata Dal to condemn the atrocious attempt that
was imparted in a public function to a national leader Sharad Pawar ji. I stand here
also to condemn the action of the person; I do not condemn the person. The action
should be condemned and action should also be taken by the Government that
such type of action is not repeated on any other person at all. Actions are to be
condemned which are deprecating, which are condemnable. I would again request
the Government to find out whether there was a lack of security.

We all know Sharad Pawar ji always moves without security. But, with the
change of situation that is prevalent in this country today, there are one or two
circles of security in a different method. Was there a breach of security? That has

to be probed and accordingly action should be taken.
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I join all my leaders, all my colleagues in this House in condemning the
atrocious action that happened yesterday.
st d TR M (@) : FHIURT ST, BT HAT 3R A & -l RS YR ST & AT DA
S HeT ", Il d g B AR A a1 B gl g R 8 g9 "1 B el B gl
T W) wRedl B Uh sl W foedt off i 39 A8 @) ok A 39 UHR & " Bl
AT BT A1RY, IFDHT Bl a1 B A1V AT WHR HBGAT o I8 W I el al
® 2l Y 3wl a1d © b wed & Aar, faue & war SR QX Wed B 3R W, Sl gHAT D
IRE YAR S WX 3T, SAH! pbe! a1 59 We H € @l 2] b JAThT # H It © b fory
TR A ¥ G "SIl b3 oAl W B IE E, TU S W B ISHAl 8, I A R @i
T SR <l 81 81 I8 U ke A §AR Aldbedl & (oY War &l €& 81 ofd M 380 JbR
P 9 AT B, AT B9 oM IR fIarel dl BIedR 39 Fed 3R Albdd & TRAT BT g9
& BT A PG & 3R s A maﬁ%m%l@

BH 39 "eT B 1 @ B € 8, Afhd s Wiy 3 Swiel 5 g8 wed b
2 B9e fhar € S ) TORRISS T8 BRAT I1fey, S9ud Rach I&d HhRdTs HRel aIfav|
qE HRATs Ay BHT AT & GERI @1 39d Wah fiet iR QAT =T &1 gRighy 9 &l
# REAT $1 3R A 9 89 Bl Dl a1 Bl gl
SHRI S. SEMMALAI (SALEM): Mr. Chairman, nowadays, democracy is being

challenged by such type of incidents. Violence is not solution to solve any
problem. To create fear and destabilise the country, some unscrupulous elements
are doing such type of acts.

So, on behalf of AIADMK, we strongly condemn the incident which took
place yesterday. The hon. Minister of Agriculture, Shri Sharad Pawar is a decent
and senior most politician. So, on behalf of my Party, I also join with my
colleagues to condemn this incident.

SHRI GURUDAS DASGUPTA (GHATAL): Sir, I unequivocally condemn the
incident. Why do we condemn it? I know Shri Sharad Pawar for a quite long time.
He is a very senior politician. He is a senior Minister. But that is not the issue.

This is not the way to protest. The man, who attacked him, has spoken to the
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Press that he is protesting against price rise and unemployment. We must make it
clear as a political activist that in a democratic set-up every single person or a
Party has a right to protest against the Government policy but there is a way to
protest. Slapping a Minister to protest against the Government policy in the open
is not acceptable in a democratic society as a method of protest. That is the main
issue. It is not whether he is a good man or not. He is, of course, a good man or
not. It is not the issue whether he is a senior politician. Yes, he is a senior
politician. Does it mean a junior politician can be slapped? Does it mean that the
Minister of State can be slapped? Seniority is not the question. His place in the
society is not the question.

The question is this. This Parliament must condemn this method of protest.
This method of protest is unacceptable in the society. Individual vandalism is
unacceptable. We have a protest. We can go on strike; we can organize a
demonstration; we can raise it in Parliament. Whatever way we can do we can
protest and we have a right to protest but this is the most heinous way which
weakens the protest. Individual vandalism weakens the protest. Therefore, I
condemn it. This is not the way to protest. Whatever indignation that man, if he 1s
a senile man or a sensible man might be having, this is not the way to protest.

I put on record one thing. Mr. Anna Hazare did a very wrong thing. I do
not know what is happening. And secondly, I do not appreciate the electronic
media, constantly showing the picture as to how he has been slapped. Is it the way?
Media is sensationalizing a barbaric incident. Is it the way? The Press must have
a lesson. In a democracy, in a decent society, in a civilized society, let us not
over-publicise an incident, which is to be condemnable, however popularity a
particular media may get. That is not the issue. These two points are also to be
taken note of by this august House.

SHRI H.D. DEVEGOWDA (HASSAN): Sir, yesterday the incident that took
place was outside the premises of Parliament when the Minister was going out. I

do not know whether it is a civil society provocation or provocation by any quarter.
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This is one of the heinous crimes that everyone has to condemn. This is
unpardonable. I also came to know that in the past, Shri Sukh Ram, one of the
former Ministers, had also faced the same type of attack. I am not going to justify
the role of the Ministers in a corruption matter or any other matter but the law has
to take its own course.

Leaving the person free after the incident on Shri Sukh Ram gave a sort of
shelter or protection to him to go and attack further.

It is not only the question of giving protection to the Members of
Parliament but also it is the question of giving protection to the citizens of this
country. The Speaker can give protection to the Members of Parliament within the
ambit of the House but outside the House we are normal citizens, and protection
cannot be given in every place where we are going on tour.

This type of incident must be dealt with very severely. Judiciary must also
take note of such incidents and these persons should not be let loose.

I am so sorry about how things have happened in the past. There is no
question of showing any mercy on such persons. I am not bothered whether the
person is sane or insane. Severe punishment must be given to him. The way in
which he dragged his knife, which I saw on TV — my friend has said how the
electronic media was repeatedly showing that incident — shows his intention to
murder.

It is not the question of price rise alone but his intention was to murder Shri
Sharad Pawar, who is not only a senior Minister but also one of the most respected
persons. | got tears in my eyes yesterday when I saw it and I wrote him a letter. |
am so sad about the whole incident.

Today morning, the hon. Speaker, on behalf of the entire House, made a
Reference to condemn this incident. At that time we wanted to speak but all other

issues came together and the House was adjourned.
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Sir, I join all my colleagues to condemn this incident and it should not be

allowed to take place whether in the premises of Parliament or outside in future.
So, protection must be given to the Members. This is all I want to say.
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
AND MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI E. AHAMED): Sir, I wish to express my sentiments
against the act of violence shown to a very seasoned politician of this country.

On behalf of my Party, Indian Union Muslim League, I associate myself
with the sentiments expressed by the Leader of the House and other leaders in this
House.

I would just like to say that the views expressed by Shri Sharad Yadav ji
and Shri Gurudas Dasgupta ji in this House are totally acceptable to all the
political activists, to all the political parties and to all those who believe in
democracy.

There is no place for violence in politics. Irrespective of our philosophy,
our parties, our politics and our aims, if we will not be able to condemn such
heinous acts of violence, India’s future will be very bleak. Eherefore,
unanimously all of us have to accept the sentiments expressed by this House. My
party very severely condemns this act and we wish that Sharad Pawarji who has
been serving the country all these years will continue to serve this country with
more vigour and more courage.

S S A (AR [HAT Sft, T AT e | SR gl oD Sl 7 59 " B
Hs @ |7 e ot 21 # g 9 aial iR gl 3 IR W Fa Wiaisit I 3Muh!
g DRl gl

BART <21 fafderareil &1 <1 &1 81 ¥ahal @ b AR [ 37l 81, faaR =1 2 iR a8
W 2B W ¢ 6 9 onelt 7 I8 o f, 98 amfie W 9§ swgfoa @, afed &
IRTRS BT FE TaT BIFT AMBY b IR T8 B DI AU 81 H oIl & A1 I8 AU AT 3R
Y B AR A ST Wl 7l Hifsar # =4l g8 7 ok A9 ff ve e #ifsar a9 #
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<1 f gz fewoft g8 f “Angry youngman protesting against price-rise”. I8 HIicw
® Pl B T8l B FDhal 2l § 39 g DI a1 w1 & oy wsr gan g H a5 w1 § 39
ST IR favard & A1 {6 39 I AT BT ¥ ¥ M 93HR 39 91 DI WIHR BT
f T8 S " SR TdT &, I§ Abaid TE 8 R 3 TH (TN WA & A A 29
farear & |1 ST BIAT & 6 FAS Bl &b a9 GIH A B o AR WK b gian 7 g9w
< SIfEATATEl SR STel WA & W4 H AT S | 89 faf @ €, 3FR F@i By Ul
Tl Bl § A1 89 S qared el Byl
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TR, HEl W YOS TS 2l AN 39D W Wb A e B S @iy &R e gahge
B 39 W e waa o aﬁlE

SHRI K. CHANDRASEKHAR RAO (MAHBUBNAGAR): Mr. Chairman, Sir, I
associate myself with the sentiments expressed by the hon. Leader of the House,
the hon. Leader of the Opposition and other leaders of the House.

The incident, which has happened to Sharad Pawar Ji needs to be strongly
condemned. This kind of mindless, meaningless violence and physical attack
needs to be reviewed by the Government and the Government should take steps to
see that this kind of incidents should not take place in future.

With this, I strongly condemn this worst incident.

SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, I associate myself with the
feelings of anger that have been expressed in the august House.

I also like to say one point over here, which is that a thorough inquiry
should be ordered because yesterday’s function was not a huge function. An
inquiry should be ordered. The phone record of that person should be checked as
to how come that man was there at that particular point of time because there must
be some connection whatsoever. Because, unless and until someone tells that
person that here you have a Union Minister coming over here, how did that man
appear over there? It was an NDMC function. I could understand if it was a
function of his Ministry. So, a thorough inquiry should be ordered.

And, this is also a point wherein a debate should take place in the country
that how come a convicted person in a court, who attacks, gets bail and what kind
of bail laws are existing in this country. They give bail to a person who attacks in
the court and then there are other issues also, which I do not want to put over here.
But now what will happen? With this, the same court will give him bail again. So,
there should be a debate on bail laws in this country if someone attacks anyone,
especially in the court. Now, the attack is on the Minister. So, we would like to
know what will be the role of the hon. judiciary now. How quickly are they going

to give bail to this particular person?
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MR. CHAIRMAN : Now, you please conclude.
SHRI ASADUDDIN OWAISI (HYDERABAD): So, I strongly condemn this act.
A thorough inquiry should be ordered. My heart goes out to my colleague,
Shrimati Supriya Sule also. I am really thankful to the NCP cadres for showing
restraint and maintaining peace. Thank you.
S qge HAN (i) : [T 7eled, § o qda ARl & el SR wraamsi 3 @
TRE W 3T JATUB] WHEg B §U bl Al IRE TIR W §U B B BR 91 Bl gl 7
AT ® T Thdifae TS § 89 39 d¥g & €T ®l dhds da19d el | I8 919 99 ©
5 B9 o9 IR, WES 3R RISHN O &5 & IR TS 2 6, P (e S &I I8
TRIBT B Hds 9a19d ol |

d Tl & Wl B gdre <ol g b SR i Pl ag @] # gy wiearar
AT gRT o MY que @t f e wwlt € o 9= s 5 R we aws ') g Wi
dyail W W ey B Hifeh I"M FH HEAl Pl SRR a9 & IFH H 98 91 ASHY
e 3R TARIBIS BRI DR B H 9D gR a1 HKAT g
SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): On behalf of my
Party, RSP, I condemn this incident. But why this incident happened? I think it has

happened due to the protest on price rise. Everyone has his right to protest but not
in this manner in a democracy. So, everyone of this country should condemn it and
the person, who had done this, should be punished.

SHRI NARAHARI MAHATO (PURULIA): Sir, today the sad issue, which we
are discussing, should be condemned@

It should be thoroughly investigated as to how this incident took place. We
have difference in ideologies in this House about matters like price rise and all
other things. But, such a behaviour and incidents should not take place. So, I
condemn it strongly and it should be thoroughly investigated how it has

happened. ... (Interruptions)
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12.45 hrs.

PAPERS LAID ON THE TABLE
... (Interruptions)

MR. CHAIRMAN: Now, Papers to be laid on the Table. Shri S.S.

Palanimanickam.

12.46 hrs

At this stage, Shri K. Chandrasekhar Rao and some other hon. Members
came and stood on the floor near the Table
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.

PALANIMANICKAM): I beg to lay on the Table:-

(1) A copy each of the following Notification (Hindi and English versions)
under sub-section (3) of Section 15 of the Government Savings Banks Act,
1873:-

(1) The Senior Citizens Savings Scheme (Amendment) Rules, 2011
published in Notification No. G.S.R. 770(E) in Gazette of India
dated 19" October, 2011.

(i) The Post Office Savings Account (Amendment) Rules, 2011
published in Notification No. G.S.R. 681(E) in Gazette of India
dated 15" September, 2011.

(i11) The Post Office Recurring Deposit (Amendment) Rules, 2011
published in Notification No. G.S.R. 740(E) in Gazette of India
dated 4™ October, 2011.

(iv) The Post Office (Monthly Income Account) Amendment Rules,
2011 published in Notification No. G.S.R. 741(E) in Gazette of India
dated 4™ October, 2011.



25.11.2011 22

)

(v)  The Post Office Time Deposit (Amendment) Rules, 2011 published
in Notification No. G.S.R. 742(E) in Gazette of India dated 4"
October, 2011

(Placed in Library, See No. LT 5301/15/11)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 12 of the Government Savings Certificates

Act, 1959:-

(1) The Kisan Vikas Patra (Amendment) Rules, 2011 published in
Notification No. G.S.R. 743(E) in Gazette of India dated 4™ October,
2011.

(i1))  The National Savings Certificates (VIII Issue) Amendment Rules,
2011 published in Notification No. G.S.R. 744(E) in Gazette of India
dated 4™ October, 2011.

(Placed in Library, See No. LT 5302/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): I beg to lay on the Table:-

(1)

2)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Food Safety and Standards Authority of India, New Delhi, for the year
2009-2010, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Food Safety and Standards Authority of
India, New Delhi, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5303/15/11)

A copy each of the following Notifications (Hindi and English versions)
under Section 93 of the Food Safety and Standards Act, 2006:-
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4

)

(1) The Food Safety and Standards (Food Products Standards and Food
Additives) Regulations, 2011 published in Notification F. No. 2-
15015/30/2010 in Gazette of India dated 1% August, 2011.

(i1))  The Food Safety and Standards (Laboratory and Sample Analysis)
Regulations, 2011 published in Notification F. No. 2-15015/30/2010
in Gazette of India dated 1% August, 2011.

(i11) The Food Safety and Standards (Prohibition and Restrictions on
sales) Regulations, 2011 published in Notification F. No. 2-
15015/30/2010 in Gazette of India dated 1** August, 2011.

(Placed in Library, See No. LT 5304/15/11)

A copy of the Notification No. F. No. P-15025/41/2011-DFQC (Hindi and
English versions)  published in Gazette of India dated 4™ August, 2011
repealing the enactments and orders in the Second Schedule of the Food
Safety and Standards Act, 2006 and the Milk and Milk Products
Regulations, 1992, with effect from 5t August, 2011, issued under Section
97 of the Food Safety and Standards Act, 2006.

(Placed in Library, See No. LT 5305/15/11)

A copy of the Notification No. G.S.R. 752(E) (Hindi and English versions)
published in Gazette of India dated 12" October, 2011 prohibiting the drug
Letrozole for induction of ovulation in an ovulatory infertility, issued under
Section 26A of the Drugs and Cosmetics Act, 1940.

(Placed in Library, See No. LT 5306/15/11)

... (Interruptions)
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12.46 hrs.
ELECTION TO COMMITTEE
Committee on the Welfare of Scheduled Castes and Schedule Tribes
MR. CHAIRMAN: Shri Gobinda Chandra Naskar — not present.
Shri Mohinder Singh Kaypee.
SHRI MOHINDER SINGH KAYPEE (JALANDHAR): I beg to move:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate one member from Rajya Sabha to associate with
the Committee on the Welfare of Scheduled Castes and Schedule
Tribes for the unexpired portion of the term of the Committee vice
Shri Silvius Condpan died and do communicate to this House the
name of the member so nominated by Rajya Sabha.”

MR. CHAIRMAN: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate one member from Rajya Sabha to associate with
the Committee on the Welfare of Scheduled Castes and Schedule
Tribes for the unexpired portion of the term of the Committee vice
Shri Silvius Condpan died and do communicate to this House the
name of the member so nominated by Rajya Sabha.”

The motion was adopted.

... (Interruptions)
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12.46 V4 hrs.
STATEMENTS BY MINISTERS

(i) First meeting of Prime Minister’s Committee on National e- Governance
Plan (NEGP) held on 23.11.11"

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): I beg to lay the statement regarding the first meeting of Prime
Minister’s Committee on National e-Governance Plan (NeGP) held on November
23,2011.

I am happy to inform you that the first meeting of the Prime Minister's
Committee on National e-Governance Plan (NeGP) was held on 23.11.2011.

Under National e-Governance Plan, initiatives like Income Tax, MCA 21,
Passports, Central Excise have started delivering online services to the citizens. It
is the endeavour of the Government to expand the number of public services that
are available to citizens in electronic mode. Accordingly, the Committee
emphasized the urgent need for adoption of e-Governance in all walks of
Governance to enhance accountability, transparency and efficiency and to realize
the objective of inclusive growth with equity.

The PM's Committee also decided to introduce the Electronic Delivery of
Services (EDS) Bill in the winter session of the Parliament to mandate e-Delivery
of all Public Services within 5 years of the commencement of the Act in all
Ministries of the Central Government.

To give further impetus to e-Governance it has also been decided to
constitute an Expert Group to review each Mission Mode Project and suggest
measures to address critical issues including process re-engineering, augmentation
of project teams where needed, standards, creation of common platforms and

integration across projects.

" Laid on the Table and also placed in Library, See No. LT 5307/15/11.
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The high growth rate of our economy has resulted in a significant increase
in the Government procurements and it is the policy of the Government to ensure
the highest degree of transparency and accountability in Public Procurement.
Accordingly, it has been decided that e-Procurement will be adopted mandatorily
in a phased and time-bound manner. The Department of Expenditure will drive the
adoption of e-Procurement by Central Ministries/ Departments, Central Public
Sector Enterprises (CPSEs) and Autonomous/ Statutory bodies and the e-Solutions
would be certified by DIT on technology and security.

The Government has also decided to initiate new e-Governance projects for
Education, Health, Public Distribution System and Postal Services. This would
ensure access to quality education, cost efficient and quality health care and postal
services to the common man at an affordable cost. The initiatives for PDS will
help bringing in transparency and efficiency and also eliminate corruption.

In order to leverage the rapid growth in penetration of mobile technology
and connectivity the PM's Committee on NeGP decided that public services under
all e-Governance projects will be delivered through Mobile Devices like Mobile
phones and Aakash Tablets also to ensure reach and accessibility of all services to
the common man.

Further basic Banking Services i.e. cash withdrawal, cash deposit, balance
inquiry and transfer of money from one account to another will be extended to
every Panchayat through CSCs and money transfer facility will be extended to
every Village by December, 2013 leveraging ICT and Mobile technology. This
will ensure that Financial Inclusion becomes a reality.

These initiatives will have a significant impact on improving Governance
and reducing corruption and hardships that the citizens have to face in accessing
public services and will go a long way in ensuring Inclusive Growth with equity

and transparency.
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12.46 V% hrs.

(ii) (a) Decision of Union Cabinet on the Revival Reform and Restructuring
package for handloom sector”

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): I beg to lay the statement regarding the
decision of the Union Cabinet on the Revival Reform and Restructuring Package
for handloom sector.

In the Budget speech for 2011-12 on 28.2.2011, the Finance Minister had
announced that the Government of India would provide Rs.3000 crore for
implementing the financial package for handloom sector for waiver of overdue
loans. As a follow up of the Budget announcement, the Government has now
approved the following:

(1) To implement the "Revival, Reform and Restructuring Package for
Handloom Sector" starting with the current financial year as a new Centrally
Sponsored Plan Scheme with a total outlay of Rs.3884 crore. The component-wise

details of the Financial Package are as follows:

S.No. (Component Rs. crore

1. |Loan waiver and recapitalization of handloom weavers 3021
cooperative societies as on 31.03.2010.

2. |Waiver of individual weaver loans as on 31.3.2010 500

3. [Strengthening of weaver cooperative societies 88

4. 3% Interest Subsidy for fresh loans 180

5. [Credit Guarantee for fresh loans 25

6.  [Training for the functionaries 30

7. |Loss assessment exercise & Cost of Implementation 40
Total 3884

" Laid on the Table and also placed in Library, See No. LT 5309/15/11.
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(1))  Out of the total amount of Rs. 3884 crore, the share of the Government of
India will be Rs. 3137 crore and that of the State Governments will be Rs.747
crore.

(i11) The funds required for loan waiver and recapitalization of handloom
weavers cooperative societies and that for individual weavers (SI.No.l and 2
respectively in the table above) will be shared in the following ratio between the

Government of India and States concerned:

S. [Beneficiary General Category Special Category
No. States (Centre : States) |States (Centre : States)
(1) [State level apex societies 75:25 90:10
(i1) [Primary handloom| 80:20 90:10
cooperative societies
(ii1) {Individual weavers/SHGS 80:20 90:10
etc.

(iv)  Under the scheme, funds will be provided for repayment of 100% of
principal and 25% of interest, which is overdue as on 31.03.2010 in respect of
viable and potentially viable Primary Weavers Cooperative Societies and Apex
Societies as well as in respect of individual handloom weavers, master weavers,
Self Help Groups and Joint Liability Groups who have taken such loans for
handloom weaving purposes, provided the banks agree for sanctioning fresh loans.
There would be an overall ceiling of Rs.50,000 per individual beneficiary as far as
funding under this scheme is concerned in respect of waiver of overdues of
individual handloom weavers.

(v)  The Government has further approved an interest subvention of 3% for 3
years to be extended from the date of disbursal of the fresh loan extended by banks

to the eligible handloom cooperative societies and individual handloom weavers
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covered under this Scheme. The interest subvention would not be made available
from the date on which a loan becomes non-performing asset.

(vi)  The Government will make necessary provision for credit guarantee for a
period of three years for the fresh loans extended as per para (v) above.

(vil) The Government has further approved the constitution of three levels of
Committees at the national, state and district levels for implementing and
monitoring the scheme.

(viii) The Government has also approved the releasing of 80% of the share of
Government of India on signing of MoU with the State Governments and
NABARD, and on completion of loss assessment exercise in a particular State.

... (Interruptions)
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12.46 3% hrs.

(ii)(b)Policy on Foreign Direct Investment for allowing FDI in Multi- Brand
Retail Trading and Liberalization of the policy in Single Brand Tetail
Trading *

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): I beg to lay the statement regarding the
policy on Foreign Direct Investment for allowing FDI in Multi-Brand Retail
Trading and liberalization of the policy in Single-Brand Retail Trading.

The Government has approved the proposal of the Department of Industrial
Policy & Promotion for allowing FDI in Multi-Brand Retail Trading and
liberalization of the policy in Single-Brand Retail Trading. The details of the
proposals approved are as under:

(1) FDLin Multi-Brand Retail Trading:
(1) FDI in Multi Brand Retail Trade may be permitted up to 51%, with

Government approval;

(1)  Fresh agricultural produce, including fruits, vegetables, flowers, grains,
pulses, fresh poultry, fishery and meat products, may be unbranded.

(111)  Minimum amount to be brought in, as FDI, by the foreign investor, would
be US $ 100 million.

(iv) At least 50% of total FDI brought in shall be invested in 'back-end
infrastructure', where 'back-end infrastructure' will include capital expenditure on
all activities, excluding that on front-end wunits; for instance, back-end
infrastructure will include investment made towards processing, manufacturing,
distribution, design improvement, quality control, packaging, logistics, storage,
ware-house, agriculture market produce infrastructure etc. Expenditure on land

cost and rentals, if any, will not be counted for purposes of backend infrastructure.

" Laid on the Table and also placed in Library, See No. LT 5310/15/11.
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(v)  Atleast 30% of the procurement of manufactured/ processed products shall
be sourced from 'small industries' which have a total investment in plant &
machinery not exceeding US $ 1.00 million. This valuation refers to the value at
the time of installation, without providing for depreciation. Further, if at any point
in time, this valuation is exceeded, the industry shall not qualify as a 'small
industry' for this purpose.

(vi)  Self-certification by the company, to ensure compliance of the condition at
serial nos. (iii), (iv) and (v) above, which could be cross-checked as and when
required. Accordingly, the investors to maintain accounts, duly certified by
statutory auditors.

(vii) Retail sales locations may be set up only in cities with a population of more
than 10 lakh as per 2011 Census and may also cover an area of 10 kms around the
municipal/urban agglomeration limits of such cities; retail locations will be
restricted to conforming areas as per the Master/Zonal Plans of the concerned
cities and provision will be made for requisite facilities such as transport
connectivity and parking;

(viil) Government will have the first right to procurement of agricultural products;

(2) FDLin Single-Brand Retail Trading:

(1) FDI in single brand retail trading may be permitted up to 100% with
Government approval;

(i1)  Products to be sold should be of a 'Single Brand' only.

(ii1))  Products should be sold under the same brand internationally i.e. products
should be sold under the same brand in one or more countries other than India.

(iv)  'Single Brand' product-retailing would cover only products which are
branded during manufacturing.

(v)  The foreign investor should be the owner of the brand.

(vi) In respect of proposals involving FDI beyond 51%, 30% sourcing would
mandatorily have to be done from SMEs/ village and cottage industries artisans

and craftsmen. 'Small industries' would be defined as industries which have a total
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investment in plant & machinery not exceeding US $ 1.00 million. This valuation
refers to the value at the time of installation, without providing for depreciation.
Further, if at any point in time, this valuation is exceeded, the industry shall not
qualify as a 'small industry' for this purpose. The compliance of this condition will
be ensured through self-certification by the company, which could be
subsequently checked, by statutory auditors, from the duly certified accounts,
which the investors will be required to maintain.

... (Interruptions)
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12.47 hrs.

BUSINESS OF THE HOUSE"
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): With your
permission, Sir, I beg to lay the Government Business during the week

commencing Monday, the 28" of November, 2011, consisting of:-

1. Consideration of any item of Government Business carried over from
today's Order paper.
2. Discussion and voting on Second Supplementary Demands for Grants

(General) for 2011-12.

3. Introduction, consideration and passing of the related Appropriation Bill.

4. Consideration and passing of the following Bills: -

(@)  The Constitution (One Hundred and Eleventh Amendment) Bill, 2010.

(b)  The Life Insurance Corporation (Amendment) Bill, 2009.

(c)  The Cable Television Networks (Regulation) Amendment Bill, 2011.

(d)  The Petroleum and Minerals Pipelines (Acquisition of Right to User in
Land) Amendment Bill, 2010.

5. Consideration and passing of the Prasar Bharati (Broadcasting Corporation

of India) Amendment Bill, 2010, after it is passed by Rajya Sabha.

... (Interruptions)

* Laid on the Table.
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12.47Y hrs.
MOTION RE: THIRTIETH REPORT OF
BUSINESS ADVISORY COMMITTEE
MR. CHAIRMAN : Shri Pawan Kumar Bansal.
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to move:

“That this House do agree with the Thirtieth Report of the Business
Advisory Committee presented to the House on 24™ November,
2011.”

MR. CHAIRMAN : The question is:

“That this House do agree with the Thirtieth Report of the Business

Advisory Committee presented to the House on 24™ November,
2011.”
The motion was adopted.

... (Interruptions)
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12.47 ' hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS -(GENERAL), 2011-2012

MR. CHAIRMAN: Now, Item no.8 — Shri Pranab Mukherjee.

... (Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Sir, I beg to
present a statement (Hindi and English versions) showing Supplementary
Demands for Grants in respect of the Budget (General) for 2011-12.

(Placed in Library, See No. LT 5308/15/11)

... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again on Monday, the
28" November, 2011 at 11 a.m.

12.48 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, November 28, 2011/ Agrahayana 7, 1933 (Saka). E



rjs
Monday, November 28, 2011/ Agrahayana 7, 1933 (Saka)
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